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When the nntter was taken up for hearing, none appeared 

for the applicant even on the second call. HoWever, W. S.P.Kar, 

id. counsel for the respondents is present. 

2. From the perusal of the file it is clear.that the id. 

counsel for the applicant was not present on the last three 

consecutive ocCasions It is thus clear that the ld Counsel 

for the applicant is not interested in pursuing the matter 

any further. Therefore, the case is disn.ssed for default. 
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